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An Act to control the export of antiquities 
". 
bi- HEREAS it is expedient to make better provision for acantrolling -the 
k( y export sf abjeots of antiquarian or historioal interest o r  signifioanoe ; 

I t  is hereby enaoted as follows :- 

I. Bhort title and extent.-(1) %is Aot may be oallod the Antiquities (Export 
Control) Aat, 1947. 

(2) It extends to the whole of British India. 
a. Int~rpretation.-Iii this Bot, unless there is anything repugnmx in the subfeot 

or omtext,- e 

(a) "antiquity" inoludes- 
g. 
:& (i) any ooin, soulpture, manusoript, epigraph, or other work of art 5 .. or araftsmanship, 

k (ii) any artiole, objeot or thing detached from a building or 
A oave, 

(iii) my-artiole, objeot or thing illustrative of soienoe, art, ora 
F> 
5 literatme, religion, oustoms, morals or politios in bygone &gages, 

k - (iv) m y  artiole, object or thing declared by the Central Government 
by notification in the offioial Gazette to be an antiquity for the pq'oaea 

f 
A of this A&,- 
h, 
p wbioh has been in existence for not less than one hundred years ; 
$, c 
t: (b) "export" means export from British India by sea, laud or air. - 

8. Prohibition of export.-No person shall export m y  antiquity except under 
the authority of a lioenoe granted by tho Central Government. 

4. Application of Act VII[I of 1878.-All antiqytie~ the export of wbich ie prohibi- 
ted under seztion 3 shall be deemed to ba goods of which tho export has been probi- 
bited under section 19 of tbe Sea Customs Aat, 1878, and all the provisions of that Act 
shell have effeot aooordingly, exoept tEat, the provisions of seotion 183 of thet Act 
notwithsBmdjng, any oonfi~oation authorised under that Aot shdl be made, unless the . 
Central Govemmeot, on ppplioation to i t  in suoh bshalf, otherwise direots. 

5. P e a W  and procedure.-(1) If any person exports or attempts to export tan ensi- ' 
quity in oontravention of seotion 3, he shall, without p~ejudioe to any ocin&w%ion nr 
pemity to whioh be may be IiabIe under the provisions of,the Sea Custom Aot, 1878 
(VIII of 1878) as applied by section 4, be punishable with inlprisonment for a term 
whioh may extend to one month, or with fine whioh may extend to five thousand 
rupees, or with both. 

(2) No Court sha;lI take oognizanoe of an &enoe punishable under this seotion 
exoept upon oomplaint in writing made by an officer generally or spebially authorised 
in this behalf by the Central Government, and no Court inferior to that of a Presidenoy 
bbgistrak or a Magistrate of the first olass shall try m y  auoh offenoe. 

6. Power to determine whether or mot a s  artiole is an antiquity.--If m y  qaea- 
tion &rims whether any artiole, objeot or thing is or is not an antiquity for the p u r p e s  
of this Act, it shall be referred tto the Direotor General of Arohaeology in India, end his 
deoision thereon sball be h1. 

1. Power to make rules.-(1) The Central Government may, by notifioation in the 
offioitsl Gazette, make rules to oarry out the purposes of this Aot. 
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(2) In particular and without piejudioe to  the gene~ality of t he  foregoing power, 
~ u o h  rules may piesaribe the prooedure for granting liaenaeb for i h e  export of antiqui- , ties, and fix the fees payable on,applioations therefor. 

8. Protection of action taken under this Act.-No suit, proseoution or other legal 
proaeeding shall Lie against any person for anything in good faith done or intended to be , 
done under this Aot. 

9. Application of other laws not bakped.-The provisions of this Aot shall be in sd- 
d i t i o ~  to, and not in derogation of, the provisions of the Anoient Monuments fieservs- j 
tion Aot, 1904 (VII of 1904) or any other law for the time boing in foroe. 


